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[Shri Om Mehta)
can take it up after 50O’ clock and discuss
it for two or three hours. Ot we can finish
all the business on Saturd. ye
FIFTIETH REPORT (1972-73) OF THE
PUBLIC ACCOUNTS COMMITTEE

SHRI KALYAN ROY (West Bengal)
Sir, 1 beg to lay on the Table a copy of the
Fifticth Report on the Public Accounts
Committee (1972-73) regarding Clapter
V of Audit Report Civil), Revenue Re-

" ce pts, 1970 and the Report of the Comp-
troller and Auditor Genera of India or
the year 1969-70, Central Government,
Revenue Receipts relating to Other Direct
Taxes.

RE. ARREST OF SHRI O.P. TYAGI,

MEMBER, RAJYA SABHA

MR. DEPUTY CHAIRMAN : I have
to inform Members that the following
telegram dated the 28th August, 1972,
has been received from the Magisirate
First Class, Saharanpur

“SR1 OMPRAKASH TYAGI MEMBER
RAJYA SABHA FROM UTTAR
PRADESH ARRESTFD AT SAHA-
RANPUR IN COLLECTORATE COM-
POUND AT 330 PM. ON 28-8-72
UNDER SECTION 180 IPC FOR CON- :

TRAVENING ORDER UNDER SEC- |

TION 144 CR. P.C. BAIL NOT OF-
FERED HENCE SENT TO DISTT.
JAIL SAHARANPUR. FORMAL LET-
TER FOLLOWS”

SHRI BHUPESH GUPTA (West
Bengal) : Sir, Prof. Nurul Hasan is here.
Just give your permission for me....

MR. DEPUTY CHAIRMAN : You
should have taken it from the Chairman. !

The House stands adjourned till 2 p.m.

The House then ajdournsd for
Tunch at fourteen minutes past
one of the clock.

[RAJYA SABHA]
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The house reassembled after lunch
at two of thecloc

Mr. Deruty CHAIRMAN in the Chair.

THE ANTIQUITIES AND ART
TREASURES BILL, 1972

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Mr. Deputy
Chairman, Sir, [ move :

“That the Bill to regulate the export
trade in antiquities and art treasures,
to provide for the prevention of smug-
gling of, and fraudulent dealings in,
antiquities, to provide for the com-
pulsory acquisition of antiquities and
art treasuics for preservation in public
places and to provide for certain other
matters connected therewith or inci-
dental or ancillary thereto, as passed
by the Lok Sabha, be taken into consi-
deration.’

Sir, this House and the other House have
correctly reflected the sentiments of our
people throughout the country that our
art treasures should not be smuggled out.
Various reports have been pouring in day
after day, and concern has therefore been
rightly shown by the hon. Members of this
august House and the other House and by

\ various scholars as well as the general
{ members of the public. The law that had
| been enacted did provide for the control
/ of the export of antiquities, which was pas-
sed in 1947. The Treasure Trove Act,
the Ancient Monuments Preservation Act,
the Ancient Monuments and Archeological
Sites and Remains Act and the Customs
Act, all these did succeed to some extent in
stopping and checking large scale thefts and
smugling of att objects through the years.
However, it was felt that the existing law had
inany lacnnae, which needed to be plugged
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Sir, the Indian Delegation took the
opportunity of raising the matter of theft
of art objects 1 the UNESCO and 1t parti-
cipated 1 the convention on the theft of
cultural property and to some extent,
succeeded 1n having the convention approved
But unfortunately many of the countries
are draggmng their feet on 1t and therefore
the objective has not yet been fully realised.
In any case, whether the international
convention 1s successful or not, this country
and 1ts Parhament will have to take every
step that 1s concervable 1n order to prevent
the smugghng of our art objects and trea-
sures.

This Bill, Sir, has come to this House
today, although a demand had been raised
many years ago About 15 years ago,
Maharajkumar Raghubir  Sinh, then a
Member of this House, had given notice
of the Antiquities Export Control (Amend-
ment) Bill n 1957 In the other House,
another hon Member had given notice
mm 1962. Then the Government sought
to mtroduce a Bill for this purpose mn
1965 But 1t could not come up for consi-
deration during the life time of the third Lok
Sabha

Then, Sir, 1n this House Shri G R Patil
troduced a Bill 1n 1967 but 1t could not
come up for consideration While this
Bill was bemng drafted, there was consul-
tation between the different Ministries
of the Government The draft of a Bill
was sent to all the States and Union Ter-
ritories 1n 1970 for their comments When
these comments were received, they were
again carefully considered by the Govern-
ment The principal features of the Bill that
1s before the House 1s as follows

(1) 1t seeks to regulate export trade
m antiquities and art treasures from the
commencement of this Act It provides
that 1t shall not be lawful for any per-
son other than the Central Government
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or any authority or agency authornsed
by the Central Government 1 ths

behalf to export any antiquity or art
treasure ;

(2) 1t secks to regulate the
trade 1n antiquities by making 1t compul-
sory for those carrying on business
of seling and offering to sell antiqui-
ties to obtain a licence and to maintain

such records as may be prescribed for
the purpose ,

(3) 1t also empowers the Central

Government to take over the internal
trade 1n antiquities with effect from a
future date to the exclusion of others ,

(4) 1t seeks to undertake registration of
specified types of antiquities by notification
1n the Officlal Gazetted 1in possession of

private persons and institutions ,

(5) the Bill seeks to empower the Central
Government  to  compulsorily acquire
antiquities and art treasures for preser-
vation in a public place , and

(6) 1t secks to provide penalties for
offences in contravention of the provisions
of the Bull

Sir, I am dceply conscious of the fact
that this Bill raight be improved upon as
a result of useful suggestions I made
a submussion 1 this House yesterday and
I would repeat that submuission again n the
light of the working of this Bill if any
shortcomings aie discovered, I would have
no objection 1n comung before this House
and saying, “Please modify this Act This
1s our experience and this can be improved
in the light of this experience *’

Further, Sir, a large number o things

! have to be mncorporated through the rules

and, thereforc, any suggestions which
the hon’ble Members may care to make
now or they may care to make on a subse-

quent date either personally to me or by

Ir aapa
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[Prof. S. Nurul Hasan]
writing to my Ministry will be carefully
considered and given the respect that is
due to any suggestions from the hon’ble
Members. But my appeal to you, Sir,
and through you...

SHRI SASANKASEKHAR SANYAL
(West Bengal) : All suggestions are enti-
tled to respect. You can make a discrimi-
nation but all suggestions are entitled to

respect.

PROF. S. NURUL HASAN : That

is what I am trying to stress.

SHRI SASANKASEKHAR SANYAL :
But you said that those who are entitled

to respect.

PROF. S. NURUL HASAN : T said
they will receive the respectful consjdera-
tion to which they are entitled.

SHRI SASANKASEKHAR SANYAL :
Now you qualify it.

PROF. S. NURUL HASAN : I have
been in Parliament long enough to under-
stand this point. The hon’ble Members
may rest assured that anything which they
suggest will be considered by me with the

utmost respect.

Sir, the appeal I wish to make is that
even though hon’ble Members may find
certain shortcomings, I would beg of them
to bear with me and to pass this Bill because
it is absolutely important that this piece
[ of legislation is enacted as quickly as pos-
sible.

The other House has already passed it.
If it is passed by this House, then we can
immediately start acting according to it
and start framing rules. I would not like
to take more time of the House. I know
that there is a time-limit. .,
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SHRI VEERENDRA PATIL (Mysore) :
On a point of information. The hon.
Minister in his introductory remarks con-
fessed that there is scope for improving
the Bill.  This Rill is non-controversial
and it is likely to be welcomed in all quarters.
So when the Minister himself admits that
there is sufficient scope for improving
it, I would like to know what the difficulty
is in referring it to a Select Committee and
making it a more comprehensive Bill,
instead of passing it now and later on
moving amendments after amendments.
Why not have a comprehensive Bill by
referring it to a Select Committee ?

PROF. S, NURUL HASAN Sir,
may I make a submission ? Firstly, this is a
comprehensive Bill. Secondly, Sir, I am suf-
fering for my past sins in that for 30 years
I have been a teacher. 1 will never consider
anything to be perfect. I will always feel
that howsoever care may be exercised in
drafting a piece of legislation, it can always
be improved upon,

SHRI SASANKASEKHAR SANYAL:
May I add a word to the answer ? If the
patient is completely cured, the doctor’s
business will be over.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : We
should first find out whether he is the patient
or Mr. Sanyal is the patient.

MR, DEPUTY CHAIRMAN
Sanyal is impatient.

> Mr.,

PROF. S. NURUL HASAN : That is
why I gave its histroy. For seven years
careful consideration has been given to this
Bill which is now brought forward. It
needs to be enacted urgently and there is
still scope for plugging further loopholes
through the rule-making power which is
sought to be provided by this Bill. There-
fore, my appeal to the House is (o pass it
urgently.
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The question was proposed.

DR. K. NAGAPPA ALVA (Mysore) :
Mr. Deputy Chairman, I support the Anti-
quities and Art Treasures Bill, 1972. I
am happy that the Education Minister
had the courage and also humility to admit
the possibility of defects or deficiencies
in the Bill and also defects and deficiencies
in the administration while implementing
this Bill. Sir, it is very clear, if we study
the chapters and the relevant points that
it is not at all a comprehensive Bill. Any
way I only make an appeal to him to bring
a comprehensive Bill at the earliest possi-
ble time. Let the Government not suffer
from prestige and other things.

I am happy that an educationist, a pro-
fessor, is holding this portfolio, and also a
Muslim. Everyone who is born in this
country will prove himself to be a true citizen
of this country. We hav + accepted secularism.
Secularism in a sense is spiritualism. This
Bill in truth has got relevance to culture
and more than that to the spiritual heri-
tage of India. During the last ten years
the smuggling of these things, sale and trade
of these things, particularly idols from the
tempoles, has been increasing. It was esti-
mated—I do not know to what extent
it is correct, it may be exaggerated—
Rs. 109 crores worth of these things have
been sold or have bezn traded on, and 2,272
art objects have been stolen in three years.

SHRI VEERENDRA PATIL
are exported also.

: They

DR. K. NAGAPPA ALVA: They are
being exported. The main purpose, of this
Bul seems to be to prevent smuggling and
to carry on business—Government taking
over and carrying on business—and to
acquire antiquities also. Here the most
important word is missing, that is, pre-
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of beauty of all good things in life is the
inherent nature of man. It is a divine qua-
lity in man. So I say when you bring a
comprehensive Bill I am sure you will do
it with courage. Even the title of the Bill
may be completely changed to give a fuller
meaning. What have we been doing al-
ways ? While you enact laws in this country,
it is a question of pleasing and appeasing;
there is no sincerity in your efforts to book
the culprits and punish them. The offen-
ders regarding these priceless articles,
these antiquities of cultural significance
and spiritual importance must be treated
not only as anti-social elements, but also as
traitors. But what is happening today ?
If you see how it will be implemented, it
will be only pin-pricks to these anti-social
elements or traitors. There should be
frontal attack. Again I must say, whatever
be the other aspects, selling of these anti-
quities and art treasures for money means
selling the soul of the country. No one
has got the right in this country to trade
in these articles. It must be the endeavour,
it must be the duty, of everyone to se¢ that
these are preserved. Any way, we are
bringing this Bill after 25 years of inde-
pendence. We had also given promises to
the people of this country. We had given
promises that they would be fulfilled by the
year 1969, the birth centenary of Mahatma
Gandhi. But we have fulfilled very little.
Now I make an earnest appeal to you
with all humility, and once again I repeat,
certain things will have to be done with
courage. The Minister also said about the
UNESCO. 1t is for us to give the lead.
It is not for us to wait for other countries
to do. I know the UNESCO is there to
help these endeavours. I do not want
to go into these details. There are a number
of enactments, as, for example, Ancient
Monuments Preservation Act, Ancient
Monuments and Archaeological Sites and
Remains Act, the Antiquities Act ; Art

servation. Preservation and appreciation | Treasures Purchase Committee is there,

»
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[Dr. K. Nagappa Alva]
Then the Customs Act is there. I only
appeal to you, let there be a proper coordi-
nation between these Departments.

Let there be proper understanding
so that we may value the values of life and
see that we give greater and greater im-
portance to build up the country deriving
inspiration from our cultural heritage and
also spiritual heritage. Lot of stealing
of these idols takes place in this country
and we have already allowed anti-social
and anti-national elements to come up
in this ficld. There must be an end to these
things and we should not tolerate this.
How have we built up our museums ?
We have failed in this effort. We are doing
it only in a half-hearted way without being
either sincere or serious. The officers
have to do their job entrusted to them.
It is very important that we should have a
National Register. It is not simply pub-
licising it in the gazette. A National
Register must be prepared and that National
Register should be reviewed once in three
years. Then take the maintenance of
records. What are the records maintained
in our country at least after we got freedom 7
Are there proper records? Is there any
exchange of ideas between different depart-
ments and the governmental machineries
that are working at the Centre to coordi-
nate their efforts to know where all we
have got these articles of beauty and richness.
I was somewhat happy to find a penally
clause here laying down a punishment
of not less than 6 months. Please at least
have courage and see it is implemented.
Cognizance of offence is another impor-
tant thing. Let there be a shortcut to
cognise these offences and lot there be a
straight method to find out the offenders.
After then you punish them and treat
them as offenders. I do not want to go into
details about amendments of these various
Acts. Amend all those Acts which are
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necessary so that they may be implemented
easily and help people function in an at-
mosphere of peace.

T am sure, as you have promised already,
in the light of these suggestions rules will
be framed and an earnest effort will be made
to bring forward a comprehensive Bill
carly.

Now I would like to give a few sugges-
tions. A National Register should be
prepared. All records should be main-
tained so that they are comprehensive and
correct in every sense of the term. We
must build up a National Museum and we
should have also a National Archive. Every
effort should be made to collect the best
of articles and objects. And, also, Sir,
it is necessary that we must make an earnest
effort to get from the other countries those
things which have relevance to our cultural
heritage and spiritual heritage. We must
get them by whatever way we can. We
must encourage individuals also. Here,
Sir, it looks as if they lack the strength
to do this. The Government or the bureau-
cracy functions in such a way that it appears
that it encourages these things, but it lacks
the strength and the divine strength to col-
lect these antiquities from a number of
people who are having them. Many people,
educated people and people even in the vil-
lages and some of our Maharajas have also
done very wellin this sphere. Those individu-
als, offices and institutions and temples must
be protected and they must be given all the
encouragement, There should beno question
of any interference in these things while
enforcing this Act. Then, Sir, the cc-
operation of the States also should be sought
in the matter of implementation of the pro-
visions of the Act to prolect and preserve
the antiquities and the art treasures.

The Government must encourage co-
ordination of efforts between the States
and the Centre and amongst the States
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themselves in this national effort and also
you muist fix certain responsibilities on the
States to further the cause of our rich cul-
tural and spiritual heritage,

Another point of significance I should
hke to make. The ivory tower and water-
tight compartment mantality of the Govern-
ment departments and the authorities should
go. Photographs of the antiquities in the
museums and such other institutions should
be taken in order to have correct records
and there should be a check-up and veri-
fication once in three years. A research
cell should be created where, through the
co-ordinated efforts of our Archaeologi-
cal, Geological, Tourist and Information
Departmenis, we can regain our dimini-
shing values of life, by trying to appreciate
and preserve the antiquities and the art
treasures.

Thz1, Sir, there must be proper and
relevant literature and these literajures
must be got prepared well with proper get-
up to educate the people and guide the
authorities.

Finally, Sir, as a matter of duty, I must
make one more suggestion. We have the
Kohinoor Diamond and the sword of Shiva
jJiin London. Sir, we must make carnest
eTorts to get them. Something should
be done, Sir, about the Peacock Throne
which is in Iran. I had the opportunity
to sze that just three ycars ago. It was a
marvellous piece of beauty.

PROF. S. NURUL HASAN : May
I make an observation here more as a stu-
dent of history ? That is not the original
one.

DR. K. NAGAPPA ALVA : Whatever
it is, if there is a mistake, it can be correc-
ted. This is what I was given to under-
staad. That was th: impression that was
created in my mind.
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Lastly, Sir, I would like to mention one
thing. We are concerned with taking
away the privileges and other things of the
princes. Here, there is the heirloom jewel-
lery which is a precious possession. It
is not only very valuable, but it is also a
great treasure. It will not be possible even
to get such jewellery done now. So, Sir,
I am appealing to you to please keep this
in mind and try to take those things from
them, giving them proper compensation.

Thank you, Sir.

MR. DEPUTY CHAIRMAN : Mr.
Raha.

SHRI SANAT KUMAR RAHA (West
Bengal) : Mr. Deputy Chairman, Sir, I
support this Bill as a new and absolutely
essential, progressive legislative measure to
check export or smuggling of our antiquities
and art treasures of ancient culture for
preservation and protection of these anti-
quities and oects of arts.

Sir, my feeling is this : Why should there
not be a ban on export of these objects ?
I think any export of these objects should
not be tolerated for profit or for money.
Such export should not in any way be
tolerated. So I think there should be a
ban so that th:se tai1gs cannot bs treatsd
as meant for business.

Sir, since the days of the British loo t
and plunder, onr ancient cultures have been
waning; our t-uditions have been lowered.
Since the days of the Battle of Plassey,
many historicai processes have been wiped
out. Qur Mu~ hidabad Palace, Moti Jheel,
Hira Jheel, t'.c Palace of Nand Kumar
and such sign-ficant histoiical places are
going to be wiped out. Qur Department of
Archaeology aad the Government are not
taking proper care of them. I think they
are not also «pable to manage all these
things simultancously in all States. Sir,
it is reported that the original Quran of
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Firdosi is missing from Nizamat Palace
of Murshidabad. It is also reported that
valuable arms of the days of Siraj are mis-
sing from the almirahs of the Murshidabad
Palace. Our sentiments and feelings go
with our ‘Kohinoor’, which should be
recovered, if possible. ItisIndianjewellery;
itisin London, The Britishers’ plunder of
Bengal, Bihar, Madhya Pradesh and Raj-
asthan have enriched the British and foun-
ded capitalism for the British Empire in the
future. Now, days have come when we can
bargain with those countries as an indepen
dent country, to save our honour, preserve
our ancient cultureand protect our antiqui-
ties. These objects of arts should be pre-
served and given due honour and value.

Sir, we cannot sell our national honour
or ancient culture. So this Bill is very
essential today. It will help the Govern-
ment and the people to maintain and carry
forward the old traditions, preserve In-
dian glory and Indian culture for our
posterity.

There are international gangs in this
business of export and smuggling of anti-
quities. T think by this Act everywhere
there will be a serious observance by the
Government and the Department of Ar-
chaeology and the people as a whole so that
these things can be stopped for good and
no export and no business of these national
values is indulged in with a profit motive
and for the purpose of business and gamb-
ling. These international criminals should
be brought to book. They should be pe-
nalised and they should not be given fur-
ther licences in their life.

Sir, recommendations are there. There
are the Expert Committee’s recommen-
dations; there are the Review Committee’s
recommendations. There are some sug-
gestions to protect our antiquities and re-
garding the export of these antiguities. So
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I think the Government should consider all
these recommendations and seriously im-
plement them. Sir, it is reported that fifieen
thousand monuments are there in our coun-
try. It is also reported that one thousand
and odd objects are stolen every year and
smuggled out of this country. 1 do
not know as to how you call it to be a
‘national property’. Will the Minister
clarify as to what is ‘national property’?
I think not only 75-years old documents
and antiques should be taken as ‘pational
property’, at least 50-years old antiques
and documents should be treated as
national property or objects of art.

SHRI SASANKASEKHAR SANYAL :
Will that include Members of Parliament ?

SHRI SANAT KUMAR RAHA
If the people’s interest is in them, they
may be preserved in the museum.

In this regard, Sir, there should be a
provision for registration of antiques. It
is a very serious question. In the whole
Bill T do not find such a provision where
people are in picture. The question of
registration by people and in places of the
antiques should be considered very seriourly.
Those are the people who are the makers
of history ; they know where the antiques
are, where the ancient temples and monu-
ments are and what the ancient culture
is. So, the question of those people regis-
tering the antiques etc. and living there
should be seriously considered. There
should be a provision for registration and
at the time of registration, a comprehensive
outlook should be there, district-wise.
No antique whichis of 50 years old or more
should be exempted from registration.
If any antique which is of some value or
which is an object of art must be registered.

Sir, T would 1equest also that this Act
be implemented, simultaneously in all
the states it should not bte implemented
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piecemeal. Itis an Act for the entire coun-
try The objects of art and antiques are
to be preserved 1n the whole India. None
should get an opportunity to carry the ob-
jects of art from place to place or from
state to State. Therefore, when this Act
1s to be implemented, 1t should be 1mplemen-
ted, necessarily simultaneously in all
the States.

Antiquities and Art

Then, I find there 1s a dearth of guides
Wherever I went, whenever I visited some of
the historical places or monuments, 1
found a dearth of guides and their cadre
Whose department 1s 1t? So many Acts
are there, so many resolutions are there
for historical culture, art, ancient monu-
ments and ancient places. This bill has
also come before us, but what are you
doing with the question of providing more
guides, more cadres,who are the real
mterpreters of the objects of ait? Guides
are the proper interpreters of the art. there
should, therefore, be a proper team, a proper
cadre of guides so that the entire people
of India could come to know the purpose
and reality of these things So, the ‘people’
should be taken nto consideration seriously

Finally, Sir, in conclusion, I would
suggest that the Archaeological Department
should seriously consider the subject of
pamntings. There are other subjects for
this Department to look after but this
subject of paintings 15 being overlooked.
Paintings 1n Murshidabad Palace of the
Moghul days are missing. This subject
should, therefore, be given careful consider-
ation. Paintings as a subject of Archaeolo-
gical Department should be given serious
thought. Pamntings of the national value
should be perserved and protected also.

In conclusion, while supporting this
Bill, I hope that the enactment of this Bill
and the implementation of this Act would
be simultaneous througncut the various
States.

13 RSS/72-6.
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It will actually help the Indian people
to maintain and carry forward thewr own
culture and tradition to posterity, with
glorious torch-bearing symbol of the past
and ancient days of India

SHRI DAHYABHAI V. PATEL
(Gujarat) : Sir, while supporting the objec-
tive of the Bill I would like to make a few
comments on this. 1 feel that this Bill

‘ 1s an action of bolting the stable after the

horse has fled. For how long have art
objects been taken out of India, known and
unknown? And we are still acting in the
tradition of old. While objectively we say
we want to preserve art  treasures,
recently our President went to
Thailand. He took an old murt of
the Buddha to Thailand from here,
one of the oldest in Mahdya Pradesh.
Now, those who have been to Bangkok
know that Banghok is full of murns of the
Buddha, sleeping Buddha, standing Buddha,
gilded Buddha, emeiald Buddha They
are not short of these things, was 1t necessary
to take away this object of art, something
that was very valuable and of which we
do not have too many for this purpose ?

Sir, 1n this Bill T see that there 15 power
given to the police which 1s rather drastic.
If the police officer suspects there 1s some-
thing here, if he smells 1t hke a dog or
through the horse sense, I do not know
what you call it, he has got a night to enter
somebody’s house strongly object to
this. It 1s a very drastic provision. There
are regular provisions 1n the law according
to which the police, after obtaming a search
warrant in the normal course, could take
action. Iam not agamnst taking action where
action 1s justified but there should be some
semblance of law. The citizen’s right
should be preserved, nobody should be
allowed to ride roughshod over it. This
Act comes as an act of history. The hus-
tory of this country has been that this has
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been a Hindu country for years. There
have been Hindu temples and monuments
and invaders for thousands of years have
come, plundered, looted and destroyed
and left the temples in a mess. They were
left in that mess even under the British
rule. Afterwards have we done anything
to rebuild them ? People moving about
in this country with open eyes will see that
ecvery effort is made to rebuild a tomb
or a mosque wherever it is and to paint it ;
even in Delhi it is done. I am not against
it if it is a monumcnt worth preserving.
But why do you neglect the temples which
have so much of art ? If you come with
me to Gujarat 1 can show yousomany tem-
ples which have such beautiful carvings ;
the stones there are being used by people
to wash their clothes. No one ever
thinks of digging them up and preserving
them. Therefore I feel that the Bill has
got a wrong perspective. The perspective
of the Ministry for the last 25 years since
independence has not been correct ; it
should have been corrected long ago.

Sir, an effort was made—it has nearly
been completed—to repair the temple
of Somnath but what criticism was raised
about it ? Was it not a work of art, a
temple, a monument that should be pre-
served ? There was a wrong approach
made to it. I am glad the Minister refer-
red to the United Nations and what the
United Nations feels about it. What do
we do about it ? When the communists
mounted their guns on the temples of
Angkor Vat, what did we do? Did we pro-
test 7

YEo, ot

5 HRL K. P. SUBRAMANIA MENON
(Keralay; The communists did not.

v

.. SHRI DAHYABHAI V. PATEL : The
communists did it.

" SHRIK.P. SUBRAMANIA'MENON :
It was your American f{riends.
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SHRI DAHYABHAI V. PATEL : I
was the North Vietnamese and the com-

munists who mounted their guns on Angkor
Vat.

SHRI K.P. SUBRAMANIA MENON :
It was your American friends.

SHRI DAHYABHAI V. PATEL :1
have gone there and seen it. You can
ask anybody there. No amount of lies
can hide this fact and you will see for your-
self. But the appeal that was made by
the United Nations has gone unheeded.
This country particularly has interest in
this because they are replicas of the Hindu
tradition, of the Hindu culture and that
is the point I would like to make.

SHRI K. P. SUBRAMANIA MENON :
Indian culture.

SHRI DAHYABHAI V. PATEL
1 agree, Indian culture; 1 stand corrected,

SHRI SASANKASEKHAR SANYAL:
Eastern culture.

SHRI DAHYABHAl V. PATEL:
What do we do about it ?

SHRI SASANKASEKHAR SANYAL :
It is universal culture.

SHRI DAHYABHAI V. PATEL: Sir,
as regards what is remaining in this country,
how are we going to go about it ? We have
ancient monuments everywhere. We have
a large number of them in the State of Orissa.

SHRI BHUPESH GUPTA (West
Bengal): We have ancient monuments and
ancient people also everywhere.

SHRI DAHYABHAI V. PATEL: 1
do not know whether he has got enough
room in his museum for both of us if your
reference is to us. But there are a large
number of monuments in the State of
Orissa , in Bhuvaneswar. There are famous
temples in Orissa which are in ruins. Is
anything being done ? What can we do ?
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We can do quite a lot to preserve them,
prevent them from falling apart. It would
need effort, It would need money.
Konarak temples are like one of the,
1 should say, wonders of the world. Has
anything been done beyond putting up
a board “Protected Property”? That is
not enough. Concrete steps should be
taken to see that Government is serious
in this matter, a little effort, a little research,
and where a few stones are missing, where
a monument is crumbling and falling down,
Government should make special efforts
to set it right, should protect a protected
monument  from falling down. I
am told Government has made certain
zones and they have offices in certain 7ones.
I would suggest that if in the eastern zone
they have an office, the office should be m
Bhuvaneswar and nowhere else, because
that area has the largest number of temples.
1 am sure Bengal has also a number of them.
But Bengal has¥a different personality by
itself-—you have a sample here. So they
should not be confused with their propen-
sity, with theirr tendency to dominate—see
how sitting as my neighbour he tries to
dominate me. They will dominate every
one of us.
we have a large number of these monuments,
they should be protected, the individuality
of the carvings and the architecture, The
art of Ornissa and Andhra Pradesh is similar
and that should be preserved. 1 suggest
that the Minister should have a separate
directorate to look after these so that these
monuments are preserved. Above all,
I would like that a special effort be made
to prevent these monuments, not only
there but all over India, from falling down.
The Government should find the architects
and the old craftsmen, who know how to
put these things into proper shape and re-
pair them. That would be my appeal to
the Minister. I am not against the objective
of the Bill but [ have drawn attention to some
of the provisions about which I have my
fears. 1 hope the Minister will deal with
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In Andhra Pradesh, where |
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them in his reply—I do not know whether
I will be convinced by them or not.

simfa qet FHR gE@A (asEdn) ¢
dm_ faw dm AR Sgm & oA @ faw
T gega fwar A @ 99w & @nm s @
g1 W g faen wer s sfem &
s g, fren oY & ot g Gy €
ITH g WO faew 9 =y A @
GUECEEA G

LG O o B O o
TR s@@ 4 foew @ @, 9 W aw S
@7 E a8 wofenl F foge ¥ o
TR FT AT ar | 3= fedr & @q afwn
¥ A d gu wge IR R &I Farsla
I "wE WL A ITH V@I X A@S afew
WA A, T 8 [ F IqER qe G
W owdd F gET FApaar & g
HO¥T  aEgHl AT, AR ’W & ART W
O FT T AR AR AN A T WG
S O FAEfel &1 o s ]
fam | 9| uE qudE Fw g § @ SaEr
e gEr g ) IE A gE wegd At
afet = faed f A A X B A9
TET § O W dW qeam @ a1 G
A R TR 7 AN 7E 9g 39 gEied
Fadi A aw g erady | oz @1 FB AW
Fa@ A A A T M g aw  ffew
AEF FqE FI AT FATHAAT TG X TAE |
afsT g & ot ¥ gfvm ¥ gl we-
Al & SEHC U ARAET G
gET T giRar F FE AeR! § S Fel
& SR ¥, 1 wiew Taw T g
I gfee fegm & 2@ weR A1 AR
T AR & avr § gmd &1 F aqe
aEx 9 Wi gey g7 ag g
o0 #ma faar & @ra mfus aoed
T ¥ e g AWl d HIEr S
¥, 9T 9T § AR Mg MG WL A
Fampfoal &1 g gE Far SR ang
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A el FEd IR

& AW A AZAT A 9T FI qE T
g ast § gawk AfkT 9§ ¥, g%y
afem ot o, S ¥ 9T ¥, @egT F
AR g e ¥, 9] & g3 a7 I¥ [
AET SFF ArUHRE o7 ST A GIEX
aiee q@r w2 wfEd T DeasEw
a9t ¥ gwr wiAgr 1 fwwr ogw
g TG WA A I oF @R WEAr o,
afedt @ ¥ yiwar o1 F qET T 9
oA ag faw W osEAr T|W EF awE

[RAJYA SABHA]
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% T A F avsmafaes faaw & g
A, AT H TTF FE IFT @I A AT AT
HALHT F AT ¥ "z vafaaw & 93 g0
&1 g9 A% 7 gAr q@Er vafoan &, W1 oF
g Andrndt e faaa , ga afy == af A
de WA & TAgA Pfsran & ardy g g, x|l
9ér gL & | AR AAT & W7 ZTTNA X AG
¥ T @ qA A am O
g & o usiw wgfaaw & giran g
I E, AL AER F TR TgfArw & I
7@ a1 § wPRa 37 wfE & ar 7 71 F-
FTEY A FY AT AFAT, T FTCSAY A FT SO

SR ¥ W R 9 QT WU AT | gt ) o avarer wr e & fe B o
EIT AT §1 AT & | T AW A | oqf A1 w8 ST IO Wy E qrgad satEy
T A A aed gl N gd, A ARV | dqw o &, 3AR qws ¥ v wwa
A A a7 T, AT IR EAR | g am g & 1 FAT OAE ST &1
Wﬁ‘ﬁﬁmﬂﬂ?ﬁ,mﬁﬁfﬁﬁﬂélEﬁ{ﬁmmﬁmaﬁﬁwwu{ﬁmﬁ

TR AHS F AR 947 @ & fF
faa [T A Y T TE 2,272 W
gfw & Feie g <faees gu o1ag @ daw

e 919 gQ maﬁfwﬁé%ﬁwk

ot 7% awqu At Fomar dawdwm 7@ g
A agd AT AW q@T TAT | AF G
# gz & uew fulweet sy 7 oM@ ar
fosd@s a & #3047 1,000 FTI-
¥TE FWIC T uSH & AR F A W
T W § | AfET & W g, 36N 9ga 39
SATRT & FT & WY gAT e F A g
S EHT 978 Y LY AT §, AT F9F G|
F Sfed NFT 9 T @Y § | AF T /7T A
ST q8T 97 HIT IqF IAT A TA GG A Ao
FR et ITY AW go1 5 FF aequ oY gar
7ET § AT AT IR T8, SAE WIS e
§ fag ot & | qreqE ar & 5 gwL TEr #
IMHEY T HY FAL [EH! § 940 7 W7
T it g @ F wEw wyferEr & 0g
g, S arwer ¥ wfaaw & 9 S0 T AR
WA F FAART & A1 Troed 1 Freer = foaaw
Fost g€ &1 ¥ Q¥ AN § AW 99
# vF yia 0% AR 3@ qvEw Wi Ay,

IS (S VS sl S S R )
9% A qF, I 90 T 97 9% {F frw A ¥
orE ¥ | I A A FATY WX FATHIqar § O
IRT AN T AfFAg F WA= qOIT AT
faa &1 oA FFT F AT HIT ATH FHAFT F OF
guEgdal ¥ 99 2, IR Frwg F% fwlwa
IS R oWy oY & 1 AT S wE %
5 = Aeg F F NS O v &, O FT
TEE AL { gA YA §, g wE & Ad
9% & i gAY agT § TS 7% A1AT Y T
F AqE VAT AW W T a9 § W9 7
T AT & AR qAAE AW | TR A T
& St g foree Y 78 & SEAY A@AR ATEA GAT
2 fr fog @ ¥ ATl TsdT WA Flaat
FT TAFT EL F AT AT & /T @ T@ A
95 wiaae sl sl & gU FT A 0| T8
grary AT Fag AT d fr oA gd
T T Iy @A § AR IEF fAU FREAE
FETE I

&, ag {4« Hrar, T Araw Hi FEa 6@
2, 3T wag geed W | A 4 foe war Y &
ug FgaT el g R {9 Arom & 93 fam

oEcte & 6 &1 et avg & Fawaarer ¥ | & oo b (AT ¥ AR 20 Y R A
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foo A7 Ffed 1 7 S A7 o gy
T FY ST, T WS AYAT AGTT ¥ ) F A7
AT § AT 39 19 7 arig 7@ g T fagar
IH R fen W&t AFE oqaa 3, 39
HaTfa & #g gl § (F 9g 7 9 F1 7o6r
I & 9w g B {0 aw @ o war-giay
3 AT A FAFA G AOHT FE TAT F AT
T AT F qRX T HAAHT T AT E, AR
o7 +ft & AUy H1 & % FEAT A |
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ng Fgrad g f o d a A gET )
O FAA AT, AT o FA7 FE TR
GUAET T ST | ATT AT HYA UTH 979 1 TN
T TG, a1 AMTH A QT AT TS J¢ WITEER
& IR g4/ g guAy FA-Efr ol gg
q€t fReedy | e I A qer i F wa g
TEAU FETAAGE, FETT TG, a1 I T
TS AT ALY & | T A &4 Ao A oTHo
a1 frdr gfee iR & w7 F1 3@® A7 A
aELHE JE AT F T-TAATFT 9047 71 5 faeq
forr 2my A &1 wUT AT FF AT A AR U
Y ok qry frez g A FAMIF AR AR
A § WX ST AL FTAEF ATAS AW FT
FFdl g AR fr@ar axdt g

FA § WTHT AT TRy F gAEmE F 9%
F 3T fZAMT AT g L MY T gAEEl &
TEHET § AW E, U ITH TFE] | @1 gen
& R e A wA Ffam 39 v |
T g€ T E | uE-UT ¥ Wiy w1 A
e vw wfsea & &9 A &) F s oz
faemr Atedt g % A% aee ¥ wnETEAT
A G, TR TS AT &1, & AN A8 AATH
Fam g ar fra o wew 8, faad o«
TATE FAM AT R A WA, T A H
fafamr e a1 Fer-gpfaar 7 9 €

% A € AT § g WY (9939 F T AigAy
g fr <1 fevmmitfe & g 8, 9% grar Wt %
T AR AN AAE | AAAF AR § F
SUTET TH ASA A A€ FEAT ATgAr § FIH T@r
I8 T AR | 40 T3 at faEma g e

[29 AUGUST 1972]
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& 7% 919 gaw TE At g i e
&1 & &, IWF g qieA At A AU oATAE,
AATAEA A S AFS g, ART BIET o AT
TR A M@ & | W FHIR AU AS FAT-
Ffar &, saadt § ok afmq &, F aee T @
AR TR A I A AT gz X W A
§ a7 WEAT Al g 5 oA o e’ | A
frar & 7 gara gutw arwig & oams
¥ um A faem W feerafes & g1 §,
F A7 ¥ FATLFAAT ®Y AT X E TR
ogA St amgR faw fRama g, 3 W ad
¥ AHE AT AR W AiE wad
Ty 0q Arn r vwgy famw fear & MRk
o | FAT-FATT FT AS 1A 3139 AR
F AN AG A AR A AW & IT qH( A
st @ frRa 60 I &0 WA W At a4
AT A9 TAEM I TAALE & OF AL HAF
IR fed wr Aawy &

# qgr 97 K1 AR AT gD g 7 Farq
| o G F AN A AT F AT K AT AT
FqT FAFTI AT A A 04 ) 0F fqaw
T & fad Jmer § aga @ sar-wta s
areT 7 frar W17 JarT F¥ A FZAT 1 7T
AT A FTRT ATAT L I4T 47 A AN
FIFE FA A1 T AT IqF, T1ZT AT AR
q A% FACAT 70 fRar 1 gAR Agr ¥ AW
AT ATE AT "4r §, FAAT qiaar A A
T & AR A (5 § FITAT AT AT0A |
FAT HAT TA A7 FOHE FAT JATL, T3
qiaan frar g & OF w19 w39 ara (g3fagn
FT 57 9T 9 q79 TE¥ @A fZar AEa ? ;wq
T4 G § #1E e Agy fzar & A A #{y aw
WA W GAT § 1 AR FwAa a1 faar,

g7 foar T 397 Fr 970 &

3PM. 37 qTEAE AT ST K WO

agAT &, A FEA A IS
FTAZ FAT 37 § 29 39 47T FY EIT HT A5
frawe g {7 smATAIE & oA EAn

| agell a1 @ A8 & T I AL § A0
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sradr e /T FW)
A qud a@ag § fF AFT ARz WA
agrgrar & (Time bell rings) 78 3 %X
FEAT g A 56 Az A il S
PROF. S. NURUL HASAN: 1 will
shorten my speech. Let the hon. Member
give her suggestions. They are very
valuable.

AR A gUr dTER A I FEA
Aredr § 6 339 T 999 ¥ g9 A9 To AR
FI AFT | G I g G0 AFA H2T FAT
qEw Y ave gF faoma |/, g0 e | fRei
¢ a8 Turd wasT dfeny & faer F gars &
ag AW AR 9% ¥ I |7 famwd 3
frdlt &3 & Ay wf=z awr gard, fFer aF
QAT F FET TG TH R, FET DIE-BIE 6931 &
AqE AT o= R @ 1w A o el gd
e ¥ diRwa & fav @ w1 fm &,
I3 fou wod o0 e &, I9F faT qrod
¥ AW 2 7w A frogEA wrees
F A FgSafeea@U g damAr g fF
e wfE ¥ fan &, frir & fro d, b saw
AR w19 fFa frar & ? oy e foran & 99
sl A 47 3% frma o A g oAy
vl g (& 0| Ay 51 7w w7 e g
T WS A9 Y EE qv q Qe g
AT T 9T =T &, 6 aWTY 5 v A
TT &1 AT SR W1 AW E, w0 GlAAr § o
I F gw AT A F1 fafae s dom,
FARN SATTHTL AV RO | AIST ZATT AT 7
59 AT § STHF Ag0 & | A7 TH qE N
AT G2 Y @ A oEwd od A ¥ frAv §
afatt A7 Aqfeen & fay o AT DT g
WA | AR g A I &1 9EIE
T g A A A €, I 62 A agr & =y
faaw &Y, ag #r Jao wwrlt o @ #Y
TET IS AW AITL SFC F HIAT {HEATET
7 fa=it #1 fa@ q9T wRY A A wwAET
OF AT 10 9@ ST AT FHT s | T9
10 IT& STER AT AT T4T 34 qdwA & fau

JaF |
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| &t e A § 0w Fiee o AT, YAl F OT
AT Y I WIS T5Y FT GAET & | SR
TR FLF 6 T T THEST FI& AHIEHY
FY far i #7708 w1 T 9, afeT
faa 7 390 I | T AFT A AEAT ER AW
AR A §a7 FET 3K 7Y (A FE R
TR § femife AR mfarw F ez
#farm A AfuF g ET FL1 AW M-
AT F famr 7 v & Es &, A1 A g0 A
AR AT AFAT, OF AN CT FT TLZT 9T FAT 8,
| 99 qT a%F 7erT ¢ 5 T a2 w9 93 9
;’ﬁtﬂ?ﬁh

o Qo ATH gOA 7 q7 TTATET &LAT
arzr &, fF 7 faw & frafady & & g@m o
TEE F aETAE E | AN 97 WY
FEA R AV qA YR & A SfET meed-
AR qTagA 774 & /I W "o | gy o
TF AT H GATT & AL A% w7 A |
P TR oY gl g ¢ A wafaw &
\ar‘( T Fgar {7 gardy sy waw T faarg &

E w1 fasfam w7, Py 1 fFfaa o

i{eﬁm?f’rgl T AT UIETE, TR AR
‘ s e fasira a1 gam AR 1 AR AR
T | At AT gfaar §, 7 feor A AT
ITH AT § AMFIC GO A A€ &, 3fsad
S99 % F* A {9 CFATE AT AT Y )
A a1 AT qErE O A9 3 1 ghrm ax
Ao AT 3 FMFE T A07 eAT AEy faw s
g1

oAl Az A7 g @ 9 g fr owree
areT 1, OF A% 9f9 0 FL AR @
& 7 oft, ag afre S wEEET & A &
A 9 AT FERT 91| aF g A fafew
wfrn F1 3@ 47T qET @ I AT
fF ag Tw+ i &1 9O IAET A9 1965 §
orr g wem & Srfre § afwr fem e
1969 # ¥ ag 7#wy vfor &1 forerr wal) a1,

|
|
|
l
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WYY SR §9 AR AT ATed g 1 SH P & aga | 39 ¥ A9 & "iw fRT Swwy e 87 W
QETH qF a1 A1F FE FC GATH FHA L E 1 WY TE [T AWM @ |

¥ g% ¢ fr wwy gy foaw weae
mfegn § ITF gL B4 FeE A A A,
R IARNRTAWFHAFAATAT ¢ AR
R FEF H A ¥ A I I qFewA v
TN & EET AT ) R e & g9 F4l-
gl & 3T 98 gu § 1 99 FArpfaar Y
T A F 19 & I g€ ma wg sqan faar a7
ag 79 foo fF a8 s gl o a7 K 7 4@,
7o Y Y WX T T T W weg FyAna | A W AR A A, AfeT any 9@ g
faita 81 77 5 = AU wed W e | ©F AU AT A g

ag afa 399 A9 A7 AT F

FAL W K6 8 @] qam 5 seEr ee-
T I ST | A w5 § SR & wrw
TET T | Oy AVH AT A AFA AT T

’qumﬁwélmrmmﬁ

e 3% FAT E AT ) T A W FA-
Fhrn & (oo o 07 ) Y5 93w foar @g )
FIT BIEATH ¥ U FTH T I 7977 |

@t wd g AT (TeRd)

A% & HTT A vF @A HIG AT FATATRAT | A AgRE, #A q 9@ W g

2 | ZA T A q & A fewd | Wo0 AR FAHERE ST w s
T gf & war S v ST T 4 o gy | TN A AT A AT T 1w e
T A AR E | A aw by AR g & | 0 W oW owaw qoswardt s &
fr firite o1y & ST AT ¥ e A A % | (0 ¥ STE AT Al & A W
F oag g AATE ) W AR ey FEA a9 T & HR IW F A
¥ 7w T N gu g A1 Ay A fraed wed | 00 A0 X AR e SeE wd
fe & ot fagy gd wAza & TR o A ij’ﬁ%‘ﬁff FWTE WA w2, e
F oy zar fefemr RzqARd & T oW aw W FAT A1 & fudfaw & gw &
AT AT H AT A T g i fr | 8 A T am oW e @ oW
FRITA TR R A AT geFy | T 08 R s SRe o s @
A # g T A | fo A wE phony | 7 €T F AR I A KT Awat
g1, fax 1 % wrpPrar &1, gAe A AAwar g 1w R @ oAam A owEmEn 4
fir TSt Y AT q AT 0T, T arEw g | e W A9 qoed g, R e
TS e AT S g A g A gy | TR & SR w1 P g fewd f
T F AR 7 feryr fr i & mgo | W W ® Q@ St @ wfed
famm F WTOT A A ARy 8, TRy me | A9 9 W A §OETW 4T, AW A
A WA ¥ T 3% K faw w7 & | 9 TOLA IR ART AT I HA€AT FT
el & A X T AR A A AN g g | W & | ¥ fagms & Gefaw & v §
ot W T A W A gm gy Fvasd (| 00T X & s A foww e av

“for preservation in public places

& Tq FF AT T AT FAE Y G A fawmAw
WME g | T 9 FWET &FAT § A1 AW F T
F1T Y G074 A T FL I 7T § 1 AT U
A G S e IR @ A % Bl “to regulate the export tra‘e n anti-
TF I T ATFTF &S EI AW § HLATR quities and art treasures, to provide
T Frg7 AP AT 2 IGHT TEA F1HA X FL A for the prevention of smugghng,.. ”’

IoE MW 9 AE qgd & far
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[ s snE AraR)

NAT RN G AR TF AT T A WA
| F wfFE T oAl g o qaar
) A f e oA 5 e
TR ¥ 99 I w1 fed fem s
Forqogm &g fados & @ gow

HE, BWIY W Y 9 arer 2
MNT g9 ghe & & ag faaes smar s <@

g1 g @g §wdl § & W@ AW
wrifer &1 mam g, fen  dawg #1
IE Y FE qEE T 1 AW 99§ A€
T g, AfFw 9w &1 T & fag gfaw
1 wghar g, gfeaw dvw U s9 & fau
g 99 & v F fao, AfEw wwy owg
¥R & w1 owqwe f¥ar g fFooE oF
wa A faedt g, feR quame
I A T F A A e ¥ ggaw
F foll g @ gfaw 7 fame A FI
g fFT § R e oft S Ay ewwfet &
w9 g g I9 F Ifaw Al A faw w9 9w
& Al @A g A W9 A FEg
ATHFTTHT 1 Feew feqrdde §, w7 i 1 fgg-
W & aE W9 A IT 41 &g Zar E
a9 A% g A @ 9F A guE ard
g M we § f9F 9ER F AR g
gr % ST AR a@gd &gt war &
fegeam & il € S g€ § Wi 3
mafan g€ §1 I A AT A e § s
AEWFAT IH q1d # N WA A FA A
AgmAg AT A W @ A AW 4
aud« a1 6 9 ow Hae a7 A fF
fgrgtam & St W X g AN, T8 A1_Y
gt wr wifER waARe feR s o
ferae 00 & & @wE@w £ ar Ag,
M e =48 foaw feaar v 2, feg-
W A AW SH g9 WA F arad

[RAJYA SABHA]

L g R TE
| ATEA w7 g A owivwifa ¥ oaar
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| ¥ e W § Aer Fo @9 wwT faw

AT, AT & [eqrEfde &1 arqIdr A8
€ Fg AN, afet AT d 9AF guer
F A g Ag AW 1w W &
FH FIG §, W ST A AT F@ §
99 ¥ F g uF A W W FEAT
UG g AT FT T Aq 5 faad
AR § a8 q90 444 g1« sAmTdr

EAFRIT & Y 477 &% § WA FW @

awwmr ¥, wwfaw ¥ & ¥ osasr AFA
#t gfee § oz fadgw, & gwmarg fE
AT 2 1 I fagaw &1 9w ewtaw a6y
THT § AE mAy TG E AT A ST
B AT AW TS I A g
FET SRA &1 3 fadws w1 gw awda
Foar fadm, mow A oW oad
AT Ao @ oW e & 3w &
T A gfe A X wEW wwwr g oW
RS A T R A ogavar WA@Y ) g
faoms & T @7 a” @ awy 9%
dar f5 wir wEdRg

o TET K A AT 3 Aew A
¥ UF FET A9 OBAT § | THANT F weX
qEE A ST Fg F QO FTeH §,
T I F WG qGT R & T g
TR F F WA A, THE F AR
oo W § agr Sifen 7 @ e
2 IfTw weR § 99 AFW awaEmr A
I9 H 91 Ft ST Ux @ET oD 39 99
o At fEoAfr ) ag e A qfy
B W A 3w X ufEa } 5 feamy
T 3w Y w@d # owey awe §
Wl femn W A ¥ WU fE owhw oy #r
GEEEECCU R G S o B o QI

| @ a7 47 % g 2 5wz fawrd gl
fram, gq 37 a| § fau dam g, afeq | oo,

afFa a7 mEr A A ge gt

TA AT afvaéﬁ?m?ﬁm?—r’w| A fegrma @ oAt qfam fearihe
AT FT AT AIA AT wTFAT FL W F | gk geew femddiz & 72 &t = #r <
SFE FT AN THEA A A 8, 97 Few gwr @ owr ww Ay T T
F1 AT ATEGT I9T AER € 4T WA ST a4y & ™ g 5 @ fadaw a1 A g4
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Ay W d A g v oww faguw F
T T ag 419 A & AW WK TE
gu &) {& wre gm & faiwr ¥ wodv
sagfan @ g, F1§ g awg faww
1 AT ¢ @1 TEI W@H 99 & Eae!
R, afgs fm &1 & o= gard d=
JEL N W E S® oFEm woat ™

[29 AUGUST 1972}

fadgs & oW & @ IO AS BT R
S5 % fau AW AT A sarer SIEnEd
faspm 7w TAY @A &7 W SteTled
FL WY, T IAF ATQA F W
@ e A frE oar 99 g oaEr )

W ANTEY NAR WREl (39T WW): o,
U o4 T W A AR FET A qEH |

st sdm gerd W oAl SR
FART HRT IA AG, fAw 9 SR &

3
Fl

i " i

@ 7wl wEgRm ¥ e @ =Em
f5 @@ ©F W oFElOT € oara w1
™ F A ¥ AN AqEE) g ST
TS AT FE OSA AT GG FOAT ATEAT
18T T wEEE b 9w §gA |t
qudt FeEfaar § se fred feAr faw
&7 & IgN fRW ¥ A W T WA
90 g A A S § | gaR wEgT &
g% WEEl ¥ S Ar@l wqay F1 Ofow g
IET TG FHI AT T FTOAIH g
5 @t rag Y e oA w9
I FZT AT | AT AT ST Wl Ol
w7 v Fr afee & oy wwE 19
F WATT A AFA D AR FAT AW AR AL
wifs § @t /M A wafg ¢ A 5w
BT ¥ AT IART  FRAANM GAT & IR
TFA F 3fe ¥ mo ow@r FAAE AE
4 AT F

Por

ar g fAdza § B oz (agaw &

HE HEERA AL § AQ HAAEWE T K

§
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**SHRI M. KAMALANATHAN
(Tamil Nadu): Mr. Deputy Chairman,
we wholeheartedly support the Bill brought
forward by the Hon’ble Minister of Educa-
tion. It has been stated in the Bill that
there are not sufficient laws to protect and
safeguard our ancient antiquities and art
treasures and therefore it has been found
necessary to bring forward this Bill.
During the past ten years sculptures and
art treasures worth 100 crores of rupees
have been smuggled out of our country.
The C.B1. came to know about this smug-
gling only in the year 1965. It all happencd
when a New Delhi firm M/S Narang
Overseas (Private) Ltd. sold a Shiva Parvati
sculpture measuring about 51 feet for a
sum of 13,000 dollars. The Ametican
dealer to whom it was sold estimated the
cost of that sculpture to be 50,000 dollars.
The CB.I. came to know of it only after
this incident.

**Qriginal speech in Tamil.
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It is my duty to narrate the hitherto
undisclosed news about the circumstances
under which this smuggling started from
India. In 1927 one Mr. Nasley Hiram-
neck an American of Indian origin,
took out one of India’s sculptures and
introduced it to the people of U.S.A.
for the first time. The American people
ovserved that sculpture as a great
work of art and they became crazy.
They were prepared to buy our art treasures
for whatever the cost 1t may be. Of all
the countries in the world it is only in
America where we find the most of India’s
art treasures which have been smuggled
out of our country. Who are the persons
who indulge in this work of smuggling?
The watchmen who are employed in the
museums, the priests in the temples,
the art dealers who deal in this business
of selling sculptures, the middlemen and
the officers in the Customs Department.
In April, 1972, a senior officer of the Govern-
ment of India was alighting at Palam
Airport after a foreign visit. When the
Customs Officials made a search of his
belongings a highly valuable piece of
sculpture was found. This was an art
object which could not be sold in the foreign
countries and which was smuggled out of
India. I want to emphasise the point
that it is only the officers of the Central
Government who deal in this shady busi-
ness of smuggling.

Sculptures of priceless value have been
stolen. As I have already mentioned it
before, the Shiva-Parvati statuc has been
sold for a sum of 13,000 dollars. A Nata-
raja sculpture of the height of 1.4 metres
which belonged to the Chola period bas
been sold for a price of 75 lakhs of rupees.
A Vishnu sculpture of Chamba (Himachal
Pradesh), worth 70 lakhs of rupees was
stolen. Fortunately it was found at
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Bombay. What are the reasons for all
these things? The Central Government
are not taking sufficient and proper steps
in this matter. I accuse the Government
of gross negligence and they are not taking
sufficient sleps to protect our art treasures.
Take the case of the Prince of Wales
Museum at Bombay. About 400 to 450
art objects have been stolen from there.
If that could happen in Bombay, then it
could not be understood as to how you
can protect the antiquities and art { reasur
existing in the forests and the villages of
India.

The Government are spending an amount
of 130 lakhs of rupees on the Archaeolo-
gical Survey of India. Qut of his, 95
lakhs are spent on establishment and
administration. The balance of 25 lakhs
of rupees is spent on protecting our ancient
monuments, I want to ask the Govern-
ment as to how they can protect the 4000
protected monuments in India with this
} paltry sum of 25 lakhs of rupees, It is not
[
|
\

i
!
|
I

enough if you bring forward legislation.
If we have to protect our ancient antiquities
and art trcasures then sufficient finances
are necessary. The number of employees
in the Archaelogical Survey of India, who
are entrusted with the task of protecting
the 4000 protected monuments, is one
thousand. It has been found after a survey
that at least 16,000 employees are required
to do the work of protecting these monu-
ments. I, therefore, request the Govern-
ment to take necessary steps to recruit the
! sufficient number of persons to do this

job.

This department 1s under the control of
the Central Government. There are 15,000
ancient antiquities and art objects, which
needs protection in India. Out of this
number, 4000 monuments come under the
head “Protected Monuments’. 1 request
the Central Government to leave the task
of protecting these moruments to the
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respective States where these monuments
are situated. The Centre should also
give financial assistance to these States for
protecting these monuments.

In Britain, there is a trust called the

National Trust. Tn the same way the
Centre should set up in all the States the
regional trusts which would take carc of
these monuments. It is not enough if
we only take steps in this matter. We
hould also try to get the co-operation of
e people of the U.S.A. and the European
Countries to whom our art objects have
s been sold. T would like to ask the Govern-
/ ment as to what steps they have taken
1o tecover the sculptures from the US.A .
where they have been smuggled from
India.

At a UNESCO sponsored conference in
1970 at Paris a decision was taken to the
effect that any smuggled art object or
sculpture should not be bought unless the
history and background of that sucuipture
is known to the buyer. Only the autho-
rities of the Penn sylvania Musueum are
following this decision of UNESCO and
they have decided not to buy any sculpture
without an authorised certificate and back-
ground. We should also take necessary
steps to implement this decision of UNESCO
with the cooperation of the museums of
the world so that unauthorised sculptures
are not bought.

In this Bill, the Government have asked
for powers to export our antiquities and
art treasurers. If the Government stands
exporting these things and give licences
to dealers to export them, then all our
sacred, great antiquites and art objects will
go out from India and nothing will be left
in our country. If we want to protect
our antiquites which must be protected the
Government should not  export these
¢hings and export should be banned by the

.
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Government. If that is not possible, then
I suggest that we should have some sort
of exchange arrangement with other coun-
tries in regard to these art objects. If
we send an art object to the U.S.A. then
we should also get back in exchange a
similar art object from America for our
country.

\l

|

’ Lastly, I would like to mention one thing.
In Tamil Nadu we have started an insti-
tute of epigraphy. It is a difficult job.
The Centre should not only assist and help
this institute, but also start similar insti-
\tutes in all the States.

' Before concluding I would like to state
} that there is a famous temple called the
Brifiadeswara temiple at Thanjavurin Tamil
Nadu. It was constructed by the reat
| Chola King, Raja Raja Cholan, The
‘ Central Government have rejected our
‘l request to construct a statue of Raja Raja
i Cholan in that temple. We are as much
! interested as the Centre in preserving and
protecting our antiquities and art treasures
and we are second to none in this respeet.
I, therefore, demand that these powers
t‘ should be given to the States With
‘these words I welcome this Bill. Thank
|

you.

SHRI SASANKASEKHAR SANYAL:
Sir, [ welcome this Bill with some mental
reservations. RBut, since the honourable
Minister says Lhat he expects and accepts
co-operation. 1 wish to offer certain sug-
gestions.

1

i [Tr VICE-CHARMAN (Sur1 V. B. Raju} in
the Chair]

Sir, in the first place, I want to know
as my friend has rightly put it, why you
are getting up from the seat twenty-five
years after independence, having seen from
the first day of independence all works
of art, sculpture, architechture, jewellers
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etc and many 1dols having been exported
1 have said ,on one occasion that America
1s giving us wheat on the basis of Publc
Law 480 and we 1n our turn had been
exporting through the operation of Sec-
tton 420 and Section 379 of the Indian
Penal Code all sorts of things to the USA
and we are responstble for it  One of my
friends said that the Birtish were responsible,
that the bureaucrats were responsible for
it Buat, Sw, [say, as far as T have known
i We-t B=ngal, the police officers m the
highsr ranks and their sons have got licences
to export these things, The Secretaries 1n
the Writers’ Building, thewr sons, therr
sons-in-law aad ‘others-in-law’ have got
licences for the export of such items and
that 1s how crate-loads of goods have gone
by water and by air over our heads and
we have always stated that we are still
in the Rama Rajya Even ‘Rama’ has
besn exported, but the Rama Rajya 1s here
with the monkeys!

Sir, may I ask my friend one thing?
Will you even now freeze all those monu-
ments? I do not want confiscation
do not want nationalisation But, you
should fresze all these things and no sale
or no export should be allowed for the time
being

Sir, T will tell you one thing There was
a copy of the Koran in the Mushudabad
Palace It 15 not in Firdaus’s writing

I saw 1t 1 went once there with Shn
Rafi Ahmad Kidwar @ remember his
tears Prior to that he went there and

saw that Koran, just 1 “in depth andfthe
workmanship was such that if you put a
needle from the bottom to the top, the
same letter mn all the pages will be pricked!
He saw it once when he was 1 his younger
days But, as a Mimster when he went
there—l also accompanied him—he saw
that it was missing I remember the tedrs
1in his eyes and I remember the tears
my eyes too
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Sir, Persian carpets, worth crores and
crores of rupees, which may not be availa-
ble anywhere 1in the world now, are in the
Murshidabad Palace The roof there 1s
leaking and the tourists are coming there
and that has gone to dogs Are you pre-
pared to preserve these things? The other
day I put a question to him and he said
that the Ancient Monuments Act will be
applied

&

Sir, there 1s painting known as MUI‘Shl}
dabad Column, and 1t 1s 1n Shantintketan
there 1s a gallery The column 1s there,
Shantintketan i« there, but that pamting
1S not there  You will find the pantings
sometimes 1n grocers® shops where they
| are used as bundles for selling articles

and therr jewellery? You have taken away
therr titles, therr privy purposes But have
you tried to take away therr jewellery
and theirr pamntings? Are vou prepared
to do tha1” Do not confiscate them 1am
t an old class of man 1 am very shy of

!
l Sir, what about the pamntings of Princes

confiscation

I

SHRI KALYAN ROY Marxist has
changed his line

SHRI SASANKASEKHAR SANYAL
Do not worry You freeze them for the
time bemng The question of appropria-
tion or misappropriation or the gquestion
of comfiscation or of giving an amount
which may be 1 excess of the actual price
will come afterwards Do these things

Sir, these things apart, this law embraces
works of art and pamnting, history, pohtics
and all these things So far as history 15
concerned, do you know, Sir where Jesus
Christ died” 1 told my friend Mr Maha-
vir Tyagt that Swami  Abhedananda wrote
a book in which he said, after queting
extracts from Ewopean historians of all
countries that Jesus died mm Kashmr
Khanayar;

n
I bhave just collected a boo
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from the Library where it 1s said that
Cross was not the end of Jesus but he some-
how escapzd death and saved Himself by
coming to Ka,hmir [ asked Dr Karan
Singh as to where the place Khanayart 1s.
He said that 1t was a part of Srinagar

(Interruption)

Then, Str, T have seen Bhrigu who wrote
manuscripts on Astrology, and as a result
of partition amongst the members of the
family, some of the pages of his manu-
scTipts went to Mzerut, some pages remained

1in Oudh, some 1n Banaras, and some pages ,

went to Lucknow. They have been parti-
tioned. Are you gomng to do anything” .

(Interruption)

Well, [ hopz my friend, Prof Nurul Hasan,

will not be guided by that gentleman, Mr
Om Mzehta,
going to collect the partilioned manus-
cripts from different places and put them
together? ..

SHRI OM MEHTA I would like to ask
him How many times did he go to the
man who 15 the costodian of that book and
consult him?

SHRI SASANKASEKHAR SANYAL:
Do you kaow that my friend, my young
friend . ...

SHRI OM MEHTA. I take strong
objection to it.

SHRI SASANKASEKHAR SANYAL:
Sir, this 1s about Christ. Then I come to
Budha Does he know that Buddha visited
Bengal. Str, few historians know that

= came to Ranamatichandpara. Huen
Trang wrote about 1t. I put a humble
qa:t101 to Mr Narul Hsasan only ten
days back: “Is the Government prepared
to erect a memorial at that place where the
Buddha stayed for seven days at Ranama-
tichandpara 1n Murshidabad?”
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s the

SHRI SASANKASEKHAR SANYAL:*
I come from every part of India He was
very proud to say that he did not go there.
He gave a crypiic answer— sftill he says
he respects us. Are you going to cem-

memorate that place where the Buddha
>stayed for seven days® He says “No".
} That was your answer

In the Sepoys Mutiny of 1857 we may

! have lost There 1s a memonal in Plassey
where we lost But in 1857, on the 26th
| of February my district stood up against
1 the British rule That was misnamed as
!Scpoys‘ Mutiny But that was the first
I war of our tndependence-—as Karl Marx,
Suren Sen and many other histortans have
satd T asked him, are you going to come
memorate all the places i India where

I am asking you. Are you| notable incidents took place 1n 1857 m

connection with the first war of indepen-
dence? His co-operative answer, hb
, respectful answer was “No ”
i

SHRI KALYAN ROY. That 1s very
! unforiunate, Sir

H SHRI SASANKASEKHAR SANYAL:
It 1s only on th: 26th of February that this
incident was there But he has tried to
do nothing by way of collecting material
for finding out how the Hindus and Musal-
mans and other people of that part of the
country, m the whole of Bengal and in
other places they fought together, shoulder
to shoulder, to shake off the burden of
the Britishers Is he prepared to probe
nto history and appoint a research commut-
tee for that?

(Interruptions)

Sir, please do not look at the list now.
I want the Vice-Chamrman and my friend,
Mr. Raju, to hear me.
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In 1857, Nuru! Hasan Saheb must know,
there was one lady of valiant character,
Begum Hazrat Mahal, All other martyrs
there in Oudh and Lucknow, by and large,
were more or less subjected to become
heroes by force of circumstances, But this
great lady created circumstances through
her own initiative, shook off the bondage
of her husband who was bribed to collect
a pension. So courageous was she that
she rode an elephant and encouraged
all people ““Come on; fight the British;
come on, let us drive them out of our
country; then we shall settle our own
accounts.” And she sent a note to the
last Moghul Emperor, Bahudur Shah, in
Delhi saying “Here we are, going to fight”,
At the last moment she was, when every-
thing failed apparently for the time being,
offered a bribe of a pension of Rs. 7 lakhs
per month for herself and ancther pension
of her minor son separately but she rejec-
ted it; kicked away the offer. She went
away as an exile to Kathmandu and died
there. The painful feature is that if you
go to Kathmandu you will find that there
On one side of
it there is a petro! pump—I[ do not know if
petrol is being pumped wnto that grave.
On another side there is a public latrine
and a bath room.

is a small grave of hers.

Nepal is a friendly country, Let me
see if Mr. Nurul Hasan accepts my sug-
gestion which I am making as a man of
experience. Are you prepared to go there
and negotiate with that friendly country
for doing something there which will be
worth the name of the lady, worth the
name of the legacy that she has left behind
and worth the name of the tradition which
is so mightily worshipped now? Sir, just
a little more.

THE VICE-CHAIRMAN (SHRI V. B.
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RAJU): Only you spoke about North and
East; what about South?

SHRI SASANKASESKHAR SANYAL:
In the South I tell you the Fresco paintings
have been stolen with the connivance of
the stalwarts of Delhi and those Fresco
paintings can be brought back if you take
the initiative. Then what about Tanjore?
Tanjore has been converted into a sort of
library. Why not create a monument
there?

I am coming to another question (7Time
bell rings). Do not ring the bell because
the Deputy Chairman had promised me
some time.

SHRI KALYAN ROY: Sir, he is giving
very valuable information.

SHRI SASANKASEKHAR SANYAL:
I am coming to another question. From
1857 till today we are on continuous fight
for freedom, first for political freedom,
then for social freedom and now we are
in the midst of the fight for economic
freedom. Is there any history of the
freedom fighters all over the country from
1857 up till now? By giving an insulting

, pittance to the exhaustied heroes Govern-

ment is thinking that much has been done
to them. I say get the help of research
scholars to find out about them. In every
District appoint research scholars to find
out what was done from 1857 to 1947 at
least. People who fought in the Congress,
people who fought outside the Congress,
people who fought after the Congress, all
these people and their families are there,
unsung, unwept. I demand that something
should be dome for them. Will Mr. Nurul
Hasan cooperate? 1 demand with all
respect because your appearance seems to
be not that of a crooked man and therefore
I want you to coopesate with me,
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SHRI OM MEHTA: What about Mr.
Sanyal’s face?

SHRI SASANKASEKHAR SANYAL. |
In every District there have been freedom |
fighters who have gone unsung and un-
remembered. Therefore you appomnt a
team of research scholars in every District |
for finding out about the hves and Cir-
cumstances of the freedom fighters and
therr famulites.

Regarding the face of Mr. Sanyal, I am
a lawyer. I have seen faces hke that of
Shri Om Mehta, who have gone into the
witness box, who have said that they will
state the truth and nothing but the truth
but who have concealed everything. Sir,
here is a Government which makes promises
and promises but no fulfilment. But,
T hope my friend, Mr. Nurul Hasan, will
at least prove an exception.

SHRI N. JOSEPH (Andhra Pradesh):
Sir, what the hon Member said about
Jesus Christ 1s not a fact. T think he spoke
on the basis of a fictitious story of. One
of our Puranas, the Bhavishya Purana,
says that Salivahana met Jesus Christ 1n
Kashmir hills and questioned Christ who
he was and he replied that he was Jesus
Christ born to virgin Mary and had to come
to earth from heavens to save humanity
by his death Sir, if yoy believe your
Puranas you will have to believe this.
So, Chrnist came to Kashmur from Pales-
tine and returned to Palestine where he
was crucified.
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SHRI N G GORAY (Maharashtra) |
Sir, only a few days back mm this House
we had a legislation on the preservation of |
wild amimals At that time I pointed out
that it was coming not a day too soon,
because some of the wild species have
been lost tor every This Bill, too 1s coming
rather late in the day, after the priceless
art tieasures have left our shores long back 1
Since independence there volume has been
constantly growing and 1t 1s only now that
we are realising that something will have
to be done to preserve the priceless hert-
tage that we have [t 1s very natural that
we should feel emononally worked uy when
we are thinking of the long history of this
country and the treasures of art in every
field Whether 1t 15 pamting or sculpture
or architecture, 1t 1s almost an inexhaustible |
treasure However much may have gone
out of India, what remains 1s so rich that
if we succeed m pieserving 1t, [ think 1t
will be a great contuibution to the cuitural
hettage not only of this country, but of |
the whole woild | have no doubt 1n my
nund that so long as pieces of art like the
small statue of the naked dancer unearthed
al Mohenjodaro exist so long as the noble
statuc of Bahubali at Sravanabalagowla
exists amongst us, so long as the frescocs
of Ajanta are there, so long as the nughty
brushes of the Kangia Vallev, Rajputana, |
Delhi, Murshidabad and the Deccam artists
exist, the whole world will have to come

here and admure the priceless heritage of |
India The first question 1s whether 1t
will be possible for us to protect these
things The other gquestion s whether
this Bull 1s adequate cnough, comprehensive
enough to take care of all these treasures
I share the anxiety of the Mmster that,
i spite of all the efforts, there might be |
a few gaps and loopholes What he has
suggested s let us try to find out whether
there are any loopholes 1n the actua) working
of this legislation, and he has assured the
House that he will have no hesitation at
all to come to this House agamn for the
13 RSS/72—7
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necessary amendment I would like to
say that the biggest loopholes are at the
pomnt of the Customs Because these
treasures are valued so mauch all over the
world, more especially in the affiuent
countries of which Amernca 1s the most
affluent, that there 1s a natural tempta-
tion to take treasures of art pieces, painfings,
etc, and to sell them to the highest bidder

A good deal was said about our anctent
culture and how proud we were of 1t
BRut really have we succeeded in creating
that sort of mental attitude amongst the
peopfe” (s there peopfe’s participaton
this? I dare say 1t 1s not there The
people really do not understand the value
of all these treasures of art My friend
there from Rajasthan pointed out that
even the Princes who have big stores of
this treasure n ther palaces are second to
none in sending these treasures out and
getting a good 1eturn  This has happened,
this 1s most probably happening even now
So, the question foday s that of imple-
mentation It 1s the same question which
1S coming i ou wav everywhere If 1t
15 preservation of wild life how do we stop
the foachers? Here the question is, how
do we stop these vandals because the trea-
sures are scaltered all over India It 1s
really a tribute to the creators of art mn
our country Whether 1t 1s this rule or
that rule whether 1t 1s a Maharajah or
Nawab, these artists went on creating
treasures of art right from Kashmir to
Tamil Nadu and that 1s why we find—you
Bo to any. corner of India, vou will find
these priceless treasures right from coast
to coast, right from the Himalayas to Cape
Comorin  Frankly [ think 1t will not be
possible for us to preserve all of them,
1t 1s almost an impossible task, unless the
people as a whole become conscious not
of its  utiity but of the great her-
tage that they symbolise 1 would hke
to say that apart from the various provi-
sions of the Bill tt 15 through the schools
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and colleges and through the mass media
Itke the radio, cinema etc that pcople can
be made conscious Now the television
1s also corming and if 1ea ly we could make
the people conscrous that India has the
distinction of having such a priceless heri-
tage, then 1t wul be possible to preserve
these things, otherwise 1t will be very diffi-
cult  So, things I would suggest
One 1s that our controls at the Customs
pomts will have to be very rigid That 1s
number onc Number wo 1s that the
maximum use will have to be made of
thesc mass media
archaeologists, Dr Sankla, has said that
unfortunately in India archaeology has not

two

become popular  People have
4pm not been taken to  these
places where the archeological
expeliments are going on  He says,

the tendency is to keep the people away
from them He said what we should do
15 to take these people to those places  Sir,
you go to the Purana Quila—f had the
opportunity to go there —and you find that
by layer after layer you go down almost
to the first century or the second century
before Chiist, and it 15 Jike an open book
One layer represents o century before
Christ and the second cent ity after Christ,
the third century, the fouith century and
so on till the fifteenth contury and the
sixteenth century which repiesent the
Moghul pertod Tt i1s real y a marvellous
thing to waich and undeistand those things
1f you take pcople to those various places,
placcs, tight from Tanjore to Srinagar, 1t
1s only then that our people —young people,
even the peasants and thc workers—will
understand  what this Bill 1s seeking to
protect, 1t 1s only them that 1t will be possible
for us to fulfil the destres that are reflected
i this Bill  That 1s my point

The next pomnt that I would like to impress
upon the Minster 1s that though 1t i1s not
possible to reclaim all the treasures that
have gone out to distant countries hke
England or America o1 others but therc

One of our foiemost |
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I are certamn pteces which could be rdentificd
'as commg from particular places Now,

wil] 1t not be possible for our Government
}to exert their mfluence with the Govern-

ment of the USA or the UK and say that
| this particular piece belongs to this parti-

cular place One or two instances | have
' got—the Shivapuram bronze 13 1n America
with a private person,—and the other
has the Khajuraho brackets They are also
with a private person And in the Los
Angeles Musctm there are any number of
places which are clearly tiom India because
they cannot be trom any other country
India alone the flora, the fauna and the
human life were welded together n pieces
of art  You wili not find 1t anywhere elsc
When there s a Buddha, you wul find
along with that Buddha, a monkey on the
tree, you will find a deer standing near by,
there will be a hion sitting thete or a tiger
This 1s particularly Indian [ know well
You never see in the Indian art any human
Iife completely alienated from the geogra-
phical surroundmgs Human hife 15 part
and parcel of the total hfe whether it 15
flora or fauna This 1s ieflected 1 our
pamtings, this s teflected 1 our sculpture,
this 15 reflected in our frescoes There-
fore 1t may not be difficult at all to wdentify
| what has gone out of India

I, Therefore 1 would like (o wmpress upon
| the Minister to try to convince these Govern-
l ments to hand over these treasures back
! to us and in return 1if they want moncy or
something else, let us give it But { am
quite swe that If our Govermment uses
its mfluence it 1s possible as a part of the
cultural exchange programme, to reclaim
all these priceless treasuwes that have left

the country

1 would only say that this Bill 1s a step
in the right direction 1 mvself am not
able to find out flaws in t because I
do not know how the Bill will vork As

s Isaid, the lacunae might be there but because
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some facunae are thue because there are
certam  loopholes, we cannot wait inde-
finitely  Therefore, I welcome the Bill
and ! hope that the sugeestions that 1 have
made will find favour with the Mintster

Thank you

PROF S NURUL HASAN Sir'f am
most grateful 1o the hon ble Menbeis for
the uniform suppott which they have to
this measure  Since we have already ex-
hausted the time that was allotted T hope
my hon’ble friends will forene me if I
do not deal with each indwvidval pornt

SHRI KALYAN ROY
with the salient points

PROF S NURUL HASAN T assure
the hon’ble Members that 1 shall very care-
fully go through the proceedings 1 have
taken coplous notes taken full note of all
suggesttons which have been very? kindly
given by the hon  Members and Lin so
far as 1t 1s possible o 1ncotporate them in
the rukes 1 shall kezp them in view

Please deal

SHRI NG GORAY Do not confuse
my points with Sanyal’s

PROF S NURUL HASAN The most |

important pont that has bcen made by
several hon ble Members s that this Bill does
not provide adequately for the preservation
of our cultural herttage Sir, to be very
frank, this Bill 1> dealing with this questton
only 1n one aspect and not the whole ques-
tion of preservatton The Government
15 decply conscious of the need for taking
effective measures for preservation and with
your pormussion, Str I7willTvery briefly
indtcate some of the posttive measures
that we propose o take up

First of all, Str we have a scheme of Vijl-
age to village survey ot our antiquities
The scheme was taken up quite a few years
ago but T must confess that I am not sat-
isfied with the progiess of thts scheme
The point about the patticipation of the
people 15 very well taken We cannot hope
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to have the complete vilage to village
survey without the partrapation of the
people and the success of the scheme would

| ttself 1mvolve the people 1nto this process
of preservation of our art objects Now
what my attempt 1s going to be 1s to imvohe
our youth to give them tiaining so that
within  the next Fne Year Plan period
with the nmummum of expeadituic of
| resources this ~cheme of village to village
survey 15 compleled, and I have no doubt
that T shall secure the support of all the
State  Go.ernments

Simtlarly, we have also takep up a schueme
! of documentation of all loose preces of scul-
pture at protected sites and monuments
' This 45 becomin2more and more important
s Again, T am not entirely happy with the
progress of thiy particular
1 hope 1t will be possible tor us to go ahcad
| with 1t with zreater speed The State
{' Governments have similarly been reguested
to take up this question of documentations
In the same mnner the Regtonal Records
I Survey Commuttee of cach of the States are
boing constantly urged upon by the {ndian
Historical Comnussion to acceletate thep
work so that there 1s complete suivey
;1 can give this clarification that as svon as
the rules ate mdewe willapply them io the
whole of India  Originally there was the
fear that some States might lag behind and
therefore, proviston has been made to apply
| some part of 1t to some State or the othu
| But now 1 undcrstand all the State Govein-
ments are wiliing to give then o oper. qon
| Therefore, the whole Act and all 1ts provie-
| 1008 can be made applicable to the cogire
country
%7t AWAT AJE WEN  TFA FI0H7
o UFo ATH FAF AT TIWIT AT £ 7R
g AT AN TFlamam s w0 )
Then, Sir, about the the
’ government [1Ipes very soon o 1ssue an
Archlval Policy Resolution My hon trind
Mr Bhupe! Guptals here Hc would
recall sonx of the most rematkable debates

schemwe

)

" 47

records
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that have taken place 1n thts House on the
guestion of presetvation of our historical
tecords  We hope to1ssue an  Archival
Policy Resolution very soon and 1 hope
similarly the State Govern nents will eiwcher
enact Jegislation or issue sipular resolu-
tion which will lead to their protection

Antrguities and Avt

Simlarly, Su, the Government of India
has welcomed the steps that are being taken
by many State Governments to establish
more and more muscums I would, n
this connection, draw the attention of the
House to the fact that entry 12 of
List 1T of the Seventh Schedule prowides
that museums and all other objects which
are not declared to be of national importance
are 1n the State List Therefore, in this
matter we have to work ir very close coll-
aboration with the state Governments and,
as 1 stated yust now, we are « ertain of getting
then full support In the Fifth Plan 1
have asked the Archaeclogical Survey
ot India to give me a con prehensive plan
of the requirements of ensuring that all
our Centrally protected monuntents are
given proper treatment so that the butldings
which were nuglected due to paucity of
funds can be attended to and there could be
a full fledged Plan scheme I have been
asswied that this work started a few months
ago and that estimates a ¢ berng made
I have no doubt that fairl; soon this will
be made available to me <nd then 1t will
be for the Planning Commission to consider
my requests in this paiticular mattet
whatever support I have receved in this
House [ have no doubt, will strengthen my
hands 1n mahing an appeal to those who
have the very ditheult lask of alloca-
ting [unds as between the difturent sectors
of our nattondal needs and requuements

In this connection 1 would like to state
that Konaiak, being one of the finest monu-

[RAJYA SABHA]

But |

l
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) patticular attention of the Government
 of India Structural repairs have been
carried out Chemucal preservation has

| been taken up And the most important
of all 1s to arrest the effect of salinity on
this monument, and that work has been
going on with a great deal of success It
| has been virtually made water-tight A
site museum has also been established at
Konarak

Then, Sir one very mmportant point
was raised by my hon friend, Shit Dahya-
bhar Patel That was, 1 believe, due to
a shght msunderstanding He thought
that the powers of the police are being given
I would draw his attention
23(1) and (2)  Section 231s nota powe
of the police, it 1s a power to be given to a
person who s supposed to be the custodian
of these records And secondly, tf he would
kindly see sub-section (2) 1t says

to section

“The provistons of secttons 102 and 103
of the Code of C-iminal Procedure 1898
relating to seatch a and seizure shall,
so far as may be, apply to searches and
seizures under this section ’

, Therefore, T would submit that adequate
safeguard has been provided in this Bill

Sir, a great deal has been made of some-

\ thing which 1s worrying all of us ~ What do
| we do about thing that have gone out?
We know they have been stolen from this
country What do we do about them”™
Since everyone has mentioned some im-
portant prece stolen ftom the country, 1
should also Like to join my distiaguished
| and honourable friendsand give one piece
of information Only the other day 1

heard that a panel of the Ajanta mural 1s

}m the Boston Museum  What do we
about 1t? T wish [ had the power to get

any of these things bach Unfortunately
there 1s no mternational law on the wssuc
about this convention of the UNESCO,

ments in the country, has been recenving the 'Tam sorry that ny honouable fizend of the



201 Antt juities and 4rt
DMK apparently read out a brief which
Tus party had prepared, because I had heard
the same arguments in the other House and
he took no note of what I had said 1n the
other House We did out best to get this
international convention made more effective
But unless the convention 1s a 1atified by
the countries which receive these objects,
there 1s nothing that we can do about 1t
The 1nternational law, therefore, does not

exist insofar as the recenving country 1s
concerned

SHRI BHUPESH GUPTA Perhaps the
DMK will say that we should send our
thieves to bring those things from there

PROF S. NURUL HASAN I would be
dehighted to do that if Y could find some.

SHRI SASANKASEKHAR SANYAL
May I know from the honourable Minister
if the Government has prepared a brief
for presenting to the UNESCO so that on
the basis of the convention at least an attempt
may be made ?

PROF.S NURUL HASAN An attempt
has been made and 1s going
again The general conference of the UNES-
CO 15 gomng to take place in October and
an attempt will again be made, and it will
be continuously made There are a few
countries like India, lraq, Egypt, Thailand,
Itlay, Greece, Cyprus, whose art treasures
are being taken away without so much as
“by your leave™ But unfortunately the
law of the United States is such that under
that law 1t 1s not casy for us to take things
back I do not wish to disclose the secret
here Normally the Education Ministry
has nothing secrel and nothing to hide
But this 1s a secret which 1 do not wish to
disclose here—what we are attempting to do
Maybe, there s just a chance we will succeed
in getting two or three pieces But please
do not ask me becausc the CIB has said that
1 should keep my trap shut, so 1 am keeping
my tiap shut Than, another point which

I think T have to explain straightway 1s l
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that the object of this Bill 1s not to regulate
trade We do not want to export any anti-
quity. You will observe in Clause 3 sub
clause (2), even the Central Government
" cannot send out anythig without under
going a defimte procedure  But as honour-
able Members know, 1t may be possible
for us to exchange things Thercfore, a
legal ban would have prevented that ~ There
, 1S no Intention certainly of permitting any
, private party to export any antiquity from
the country There may be certain objects
which are defimitely not duphcates but of
which innumerable other things ate aval-
lable, there aie certain genuwine needs of
foreign museums Maybe, that museum
1s not willing 1o give us something in ¢x-
change straightway But in that case 1t
1s better that we send out a few things and
with the foreign exchange earned we acquire
some of the things of other countries for
our country But this 1s not an ordinary

| trade, expoit trade, which 1 going
to be permitted 1 would hke to clarify
this point trainghtway

Sir, 1 would have hked to discuss many
of the other points But 1 am sorry [
| have taken too much of the time of the

House...

SOME HON MEMBLRS No

PROF S NURUL HASAN [ am
seeing my hon friend and colleague
sitting  here watting Therefore, 1 would
conclude by requesting the House to take the
Bill into constderatton

SHRI SASANKASEKHAR SANYAL :
On a point of order
according

The Minwster has,
to Parliamentary conventions,
a right to be afraid of the Opposition.
But has he the right to be afraid of his
colleagues ?
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THE VICE-CHAIRMAN (SHRI VB 1 Clause 12 was added to the Bill

RAJU) . The question 1> !
Clauses 13 to 19 were added to the Bill.

i
|
“That the Bill to regulate the export ] Clause 20 Payment of compensation foi
trade 1n  antquities and ait treasures, | antiquities and art treawes compulsord)
to provide for the prevention ot smugghng acquned under section 19
ot, and fraudulent dealings in, antiquilies,
to provide for the compulsory acquisition
of antiqinuces and art treasures for preserva-
tion 0 public places and (o provide for
certatn other matters connected therewith or
wincidental or anullary thereto, as passed by SHRIMATI LAKSHMI KUMARIL
the Lok Shaba, be taken into considera- CHUNDAWAT
ton ’ Sri, [ move,

THE VICC-CHARIMAN (SHR{ VB
" RAJU) . There are two amendments, both
| by Shrimati Lakshmi Kumart Chundawat.
Is she moving them?

The monon was adopted 3 “That at page 7,—

(1 line 22, for the words “‘compen-
THE VICE-CHAIRMAN (SHRL VB sation, the amount of ° the words
RAJU) We shall now take up clausc by “an amount” be substituted

clause consideration of the Bill
() hne 25, the words “of compen-

sation” be deleted,
Clawses 2 to 9 were added to the Bill

(un) line 37, the woids *‘of compen-
THE VICE-CHAIRMAN (SHRI VB sation” be deleted,

RAJU) - There 13 one amendment by

Shitmatr Lakshmi Kumarn Chundawat,

toclause 10 Is she mosving the amendment ? |

(v) line 39, the words “‘of compen-
sation” be deleted,

. e (v) hine 40, for thc word ‘“‘compen-
Ay Y A[MFF  H ARTAZ Ao . -
fraft e imﬁ s o sation” the word “amount”™ be sub-

() ;{ﬁ (1) FFraw FT e 20 F A stituted ,
q7 AWTAT " FL WY §

(vi) line 44, for the word ‘“‘compen-
sation” the word ‘“‘amount be sub-

THE VICE-CHAIRMAN (SHRI VB

RAIU) She 1s not moving stituted, and
Clawuse 10 was added to the Bdl (vi) lin¢c 46 for the words “‘to com-
pensation he shall apportion the amount
Clause 1Y was added to the Bl thereof amongst™ the wotds ‘to the
amount he shallapportion thatamongst™
THE VICE-CHAIRMAN (SHRI V.B be substituted ™
RAJU} . There 1s one amendment by Shri-
mat:  Lakshmt Kumatt Chundawat to 4 That at page 8 hne 3, for the word
Jause 12 Is she moving her amendment’  “compensation™ the word  “amount

be substituted

SHRIMATI LAKSHMI KUMARI CH- The questions were proposed

UNDAWAT . { do not move
PROF. S NURUL HASAN | would

THE VICE-CHAIRMAN  She 1s not ke to submit that this point winch the
moving hon  Member has made 15, of course, a
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very valid point. But at the moment, as
hon. Member Shri Sanyal said it is much
better for us to ensure that the things are not
taken out and frozen as they are rather
than providing incentive to the smugglers
to go ahead. In the light of this , [ would
appeal to the hon. Member not to press
the amendments.

SR EOWl A ATAd {7 98 FEAT
a7 5 FFART e A ol FT AWIFE A f7ar
0t A AR AT AT T q2) § B seRmT
TF( FE AT ATAY TR FH BT w0 gravd
AT AR A g

t Amendment Nos. 3 and 4 were by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI1 V. B.
RAJU) : The question is :

"That clause 20 stand part of the Bill.

The motion was adopted.

Clause 20 was added to the Bill.

THE VICE-CHAIRMAN (SHR1V. B.
RAJU) : Hon. Member, Shrimati Lakshmi
Kumari Chundawat, wanted New Clause
J0A to be inserted in the Bill. But she
is not moving that amendment.

Clauses 21 to 33 were added to the Buill

Clause 1, the Enacting Formula and the
Tilte were added fo the Bill.

PROF. S NURUL HASAN
move

:Sir, 1

“That the Bdl be passed.”

The question was put and the motion was
adopted.

tFor texts of amendments see col,
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(Abolition of Privileges)
Bill, 1972
THE RULERS OF INDIAN STATE
(ABOLITION OF PRIVILEGES)
BILL, 1972.
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS

SHRI H. R. GOKHALE
to move

:Su, T beg

‘That the Bill further to amend certain
enactments consequent on derecognition
of Rulers of Indian States and abolition
of privy purses. so as to abohsh the pri-
vileges of Rulers and to make certam
transitional provisions to enable the said
Rulers to adjust progressively to the
changed circumstances, as passed by the

Lok Sabha, be taken into considera-
tion.’

In December last, this House, by an over-
whelming majority, endorsed the abolition

of privy purses and the concept of ruler-
ship.

Consequent on
Constitution

the enactment of the
(Twenty-sixth Amendment)
Bil, 1971, various administrative steps
were taken to withdraw the privileges
which attached to the former Rulers
by virtue of executive orders and statutory
notifications. Some of the privileges of
these Rulers have been provided for by
certain enactments. Since there were no
Rulers, the relevant provisions of these
enactments have also ceased generally to
be applicable, though some technical
arguments in favour of the view that some
of these provisions continue to be operative
cannot be eliminated without a formal
amendment of the enactments.

The Bill before the House seeks to com-
plete the process which was set in motion
by the enactment of the Constitution (Twen-
ty-sixth Amendment) Act by making the
necessary changes in the various enactments,



